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Central share in Financing of Protected
Water Supply Scheme in Uttar
Pradesh

1200. SHRI ARJUN SINGH BHAD-
ORIA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state
the share of the Central Govenment
towards the financing of protected water
supply scheme in the villages of U.P. for
the year 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1I B. S. MURTHY) :
From 1969-70 onwards, central assistance
fs being given as block loans and
block grants without reference to any
particular scheme or head of the Develop-
ment. It is for the State Government to
draw up priorities, allocate funds and
execule the various schemes.
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Mr. SPEAKER : 1 have not allowed
that.
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Mr. SPEAKER : It is not an adjour-
nment motion. I have not accetped it.
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PILOO MODY (Godhra) :
an impression that you would
accept an adjournment motion on the
nationalisation of the cotton trade.
That time you said thatafter the no
confidence motion was disposed  of,
this matter could come up. So, we waited.
You even chided us for not coming and
seeing you. I thought you would
reconsider, but you have disallowed it.

Mr. SPEAKER : There is a ruling
already that after the no confidence
motion, all the previous adjournment
motions lapse. I asked youto come to
the Business Advisory Committee, so
that we could find time.

SHRI PILOO MODY : It is because
the original one lapsed, that I put lo
another one.

Mr. SPEAKER : No, no. After
that, we cannot accept that.
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Mr. SPEAKER : The House is bound
by its rules and conventions. It is not
my personal ruling. I am bound by these
rules. I shall place it before the Business
Advisory Committee, and we can find

time for discussion of at least a few
important motions like cotton.
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MR. SPEAKER : The adjournment
motion was only to express lack of
confideoce. The other things do not™ form
part of the motion. There was no hard
2nd fast line for discussion on it,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

British Governments decision to
rcsume arms Sale to Soath Africa

SHRI H. N. MUKERIJEE (Calcutia
Morth East) : T call the attention
o’ the Minister of External Affairs to
tl + following matter of Utrgent public
iciporiance and request that he may
muke a statement thereon ;

h i

“British Government decision to
resume arms sale to South Africa.”
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THF MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) ;
The Government of India are greatly
concerned about the British Government’s
declaration of intent to resume the sale
of arms to South Africa. Government are
inno doubt that the total effect of this
shift in British Policy will be to reinforce
the racist regime in South Africa; Instead
of bringing stability, peace and security to
the reason, it will add to the existing
tensions. Furthermore, such a shift will
affect the security and wvital interests of a
great number of countries in Africa and
Asia, some of whom are also members of
the Commonwealth. The proposed British
decision would also be in utter disregard
of the U. N. resolutions banning the sale
of south Africa.

In announcing their intention, the
British Government invoked the so-called
Simonstown Agreement concluded in 1955
which accorded Britain certain facilities at
the Simonstown naval base for the defence
of the sea routes round South Africa,
Britain and South Africa agreed to
co-operate in defence of the sea routes
through their ‘respective maritime forces.
The British Home Secretary, Sir Alec
Douglas Home, declared in the House
of Commons on July 20, that : It is our .
Intention to give effect to the purpose of
that agreement and we believe that as a
consequence we should be ready to
consider within that context applications
for the export to  South Africa of certain
limited categories of arms, so longas they
are for maritime defence directly related

- to the security of the sea routes.”

The British Government have sought
to justify their partial return to their
former policy of supplying arms to South
Africa on grounds of broad defence needs
in relation to the security of the trade
routs ‘‘which have grown in importance
since the closure of the Suez Canal.” But
this strange strategic doctrine has no
relation to existing realitics. It conjures
up a threat where nonc exists, and trics to
cover up the fact that Britain will be
arming the recist ragime of South Africa.
Truth is that South Africa is today
Africa's only military power, well--equipp-
ed with sophisticated arms and defence



